
aforesaid purpose, of Boards for 
the prevention and control of air 
pollution, for conferring on and as
signing to such Boards powers and 
functions relating thereto and for 
matters connected therewith and 
resolves that the following ten 
members of the Rajya Sabha be 
nominated to serve on the said 
Joint Committee —

1 Shri A R Antulay
2 Prof Sourendra Bhattacharjee
3 Shn Dharamchand Jam
4 Shn Ghayoor Ali Khan

5 Shn Pjaie Lall Kuieel utf 
Piare Lall Talib

6 Shn Lakshmana Mahapatro

7 Shri Piem Manohar
8 Shn Ajit Kumar Sharing

0 Shn Tmoki Singh
10 Di Rdfiq Zakaria ” ’
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
Rfi*oimu H\ND-timNc of Students of 

Mu>i r-vx C oli mu. Rohtak

SHRI K LAKKAPPA (Tumkur) I 
call the attention of the Minister of 
Health and Family Welfare V> the 
following matter of urgent public 
importance and I request that he may 
make a statement thereon

“Reported threat of nation-wide 
agitation by the Indian Medical As
sociation on account of harsh treat
ment and hand-cuffing of the stu
dents of the Medical College Roh
tak •

SHRIMATI CHANDRAVATI (Bhi- 
wani) On a point of order

SHRI VAYALAR RAVI ••
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ito ift fa ?  : 
5r <tr% vt*t 1 1 ^  w r  |m,
m  $ ?

TT3T

(Interruptions)

MR SPEAKER What is the point 
of order Madam7

«fram *FI wff : ?P f %
ft Ttnrr f w t  *tw * W

*rre vrh : 1 1

w r n r  (fifegTT)i* aftm vfhr 
araFTp" ^ TJwr$r fasrr
srnr 1 (a w ?  * )

«fi HTmoi
ir»T3Rft n *rrat % mn far sp-r* 

wnr xm  «PT ** wtfr ft  
*raT TT5 WT «TT5r ft  I

AN HON 
withdraw it

(Interruptions) 

MEMBER Let him

Mr SPEAKER It is not proper to 
address a Member of this House in 
abusive language and that portion 
will be expunged

mit  m t  fa *»? 
aFT̂ sr rr  t , 

f T f  T t S  *FT T̂3T T fT
t  1 *rrr q-f s r o  sn ir  I  fa 
f r £  *A d
%  it  ^ F r p r f t  v c  T f r  |  » snfr 
f  «prwft w x  T^t % 1 3 rt? , *ngt im  

fTTF XR&T. | I

* 'Expunged as ordered by the Chair



MR, SPEAKER: This if  not • point 
of order. (Interruptions).

SHRI VAYALAR RAVI: I will take 
the responsibility of proving her 
role in this whole episode. I have got 
proof. I am prepared to take that 
responsibility.

SHRI K. P. UNNIKRISHNAN (Ba- 
dagara): We must find out what has 
happened. This Government has the 
moral responsibility to find out what 
has happened (Interruptions).

SHRI VAYALAR RAVI: If I am 
wrong I will give apology before the 
House.

SHRI K P UNNIKRISHNAN: Let 
him prove it.

SHRI A. BALA PAJANOR (Pondi
cherry) : Unparliamentary words
are not allowed But accusing a 
Member is permitted. If a person has 
taken up the responsibility, let him 
do it (Interruptions) .

MR SPEAKER' Whenever my 
attention is drawn to unparliament
ary words, I invariably expunge it

SHRI A BALA PAJANOR: If it is 
unparliamentary you can do it If I 
say “you are a lier” , that is unparlia
mentary. But if I say “you are on 
accused*’, that is not unparliamentary, 
Somebody

MR. SPEAKER: Will you kindly 
see Rule 352, which says:

“A Member, while speaking, shall
not make a personal charge against
any Member ’ ’

This is a broad rule. You cannot 
address any other Member saying, 
you are this, you are that. That is a 
personal

SHRI K. P. UNNIKRISHNAN: You 
cannot expunge it. He is prepared to 
substantiate it.

a&7 *•*. Handcuffing AUGUS* % 1078 0 / Jfatfhwf a l t
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MR. SPEAKER: There is no <*uee- 
tkm o f substantiation at **en 
if It is a true statement, you eannot 
make it in the House because the 
rule prohibits you from doing i t  (In 
terruptions).

5 * *  n w  («rwr*rr): ftptf
fa fa t*  foqw fl f  I
ntffar ^  3JRT 3f aft

5>tr I , Wft % #-
ftpnr ^Prrsxt t  i W  u ’R rf 
xfrc gg tigff *rt $*ra?r5*lt xftx S fw
spnf

§OT t  I ar|St fTFfr
5«nf?^ i

MR. SPEAKER I have over-ruled 
her point of order

TOT *W  : E f f o r t  *T HFRTRT
% % q t  | w  vr*
i m t l ^  | i

MR. SPEAKER; You are not mak
ing a point of order. You are making 
a speech It is not a point of order.

SHRI VAYALAR RAVI: Let her 
bring forward a privilege motion 
against me. (Interruption*).

MR SPEAKER: I will not give 
any advice.

The hon. Minister to reply to the 
Calling Attention.

qfant w i
*  x m  («ft m **ft smrr *w w ): 
wBiw .........

SHRI K. OOPAL (Karur): Let it 
go on record that we are not protest
ing against the Minister replying in 
Hindi even though the hon. Member
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raised the Calling Attention in Eng
lish He can reply in Hindi. Let them 
understand our tolerance Let that 
go on record

Fm*«r tftr vfrwnr f m  m n w  
if (*ft nmraft srww :
uro fhr ip flfirqw r s ro
rw^wrnfV f t  vm ft
%  arf^ 5r xftx <rf<«rR  * w n « r  
w xrm  f t  f t f  ttowrrfVr  ^ r t

1 epnrfa a w t  % «rir f^ r  
t t  ^ T F ffw  t p r o r  t t

5THT t  ^  W ’T ^  iraFTTtr
If 1

JriWT TT%3T TtfjfTT % ®T?ft f t  
gq+ fo ff 27^frrf 1978 t frw rr  eft 
*rf ^ rrf srrcff & 1 
sraT?nrft tV £
ttott fn n r t  *rrt fcrar Tt  £ fV w’r r f m  
%*rr ^F'-srn: srr r̂ar 2rr?ft enran1 
%f *  *mrr> *r %t pprrf smr ^  
ir fim rf »̂t s rm fim  s m  *rro% f t  
vtftmr f t z i f t f t  « ? t t o  $r 1 tfbtt ir
f a f f  c*TT fw«lT ^  W cT  ^R1>R WT tftlJT

f t f  ffsra’ ^  f  1 < m fa , f ^ r %  f t  
irnfh^T % •M̂ wf sftr smr *pt sfff- 
S r f^ r q T  f  \ fcsft fq [ SfSTPT W #  3ft % 
jprofsr ( v r s z w r w i )  & qr’Tm r̂r̂ r 
jqr Hi^cq- irglfH^TO *ft SPRWT 
% 5l**T mi'HH % fNv I d '^ « ! i  
3 0 ^ 3 1 ^ 1  1978 ^T#3T

<ftr ^T?ft Vt «T5fT3F̂  T5TT JfJT ^  I
v j f l r  ?rt f c f t s  far f \  $ •

| t fh  i o t t  f w  *rr 
T%T t  t ^WTT T O K  Ff, frrcft 
ffaTSI % O T P  fcsrr «T*rr «TT, STcRTniT f(
fv wrarcft srre % w fc r t  f?rir »r55r fr 
v h  'T r̂re m i  $ fw > n  « m r m  
%tpi? aromffor ^  #

2t72 L9~"10.

m * m  3 *  v x  | 1 9ttt
307 % «!*?*% HirWt «FT W f  %

f?n? 30 *fft 66 w ?ff v> 
t  ifhc ^  m w  

rH(WW4 % T3T ^ I Rfkf^rf^nft if 
*>F utrtNft, 51WRT *ftr ^r% 
f t  f%?r q f t f ^ p f t  i r ^  tfte
^ fW  SRTTT f t  xftx fiRT #
Vt, ¥1  ^  5T7cft f t  3TP^ % ftrq 
TOTT f t  f t  f t
SRjtSTT WTTrft V̂*ff I Jnr<3RT ST̂ HSil 
«flT % f?re5S imRFSTTTZTRTEfhT 
% *PTT«r t o t  ^  m  «fr r̂ % 
fl5roq'^%#?ft*T w-rr^V | zrr f^rr- 
Tnjt 1 ?FF«n ir fflr ^et v^RT *r 
TrnrT̂ ET fFrfcT 5tt?t w ?rst if ^nannc 
§fT2rr®rr t o > r  It Pif«-d< «r=rn̂

1

SHRI K LAKKAPPA (Tumkur) 
Mr Speakei, Sir, yesterday there 
was a lot of commotjon in the House 
when we waved these newspaper re- 
poxts showing photographs of hand
cuffing of medical students who are 
carrying on a rightful and legitimate 
agitation against all sorts of things 
happening in the Medical College in 
Rohtak, in support of their legitimate 
demands and demanding a course of 
action against the mismanagement of 
the Medical College

SHRI RAJ NARAIN (Rae Bareli) 
On a point of information 
« m iT  *nr m  | tit* n? *t^tt f t

I  ?

MR SPEAKER He is giving in
formation, not I I cannot give any 
information I do not know anything 
except what I have read in the 
newspapers

«ft t t *  rnTwur snr ^  
*nr ^  3ft ’ C I  ^  * n  «n
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[«fr t .w «r.Tiar«ir]

srT-T* spr wiirvre | ^  rc-rr 3^  
t  *r ?r$ $ t fk  fo«r «rwf | 1

SHRI K. LAKKAPPA; I can ans
wer Mr. Raj Narain.

MR. SPEAKER: You are not ans
wering him.

SHRI K. GOPAL: He is not the 
Health Minister now. Is he replying 
to the Calling Attention?

SHRI K. LAKKAPPA: In the last 
15 to 16 months we have been wit
nessing uncivilised, barbarous actions 
on every section ol the Society alter 
the Janata Party came to power—be
cause they are the defenders of civil 
liberty, they are the defenders of 
the Constitution, they are the defen
ders of democracy and the rule of 
law?

Sir, you will quite remember what 
they had stated on the floor of the 
House. Handcuffing and hand-cuff 
parade is a barbarous act this is what 
the Prime Minister had said a hund
red times on the Floor of the Hou.se. 
But today, the Haryana Government 
and the Haryana Chief Minister can 
be compared to no other than Presi
dent Amin o f Uganda who turned 
over power to his first wife and went 
for a jaunt? Yesterday they were 
comparing with Mussolini and Hitler 
and all those people and that is why 
I am comparing the satellites around
Delhi-----(Interruptions). If 1 use
a language worse than what you are 
doing?

The Janata Government is worse 
than uncivilised and barbarous—as 
demonstrated by the system that pre
vails around Delhi and the facts that 
we can witness in and around Delhi. 
After all, whether it is Bansilal or 
Devi Lai, thes ystem is the same. 
The President of the Janata Party 
defends another ‘Lai’, viz. Devi Lai, 
but, under the very nose of Devi Lai, 
tills has been perpetrated.

I would like to read something for 
the benefit o f this Bon. House to 
show that the Medico's problem was 
a very simple one. The agitation it 
going on for the last three to four 
months and it was brought to the no
tice of the State Government concern
ed and the Central Government, and 
1 do not know how the Hon. Minister 
has stated that the state-wide agita
tion 4has not been reported to us’. In 
every paper it was reported; in every 
communication it was reported,—and 
none other than the Prime Minister 
has said this! The Director-General, 
Health Services, Mr. Shankaran, also 
visited the place.

I would like to quote what the 
prevailing situation is in the Rohtak 
Medical College and its precincts We 
can see that such atrocities, in a civi
lised word, are going on today under 
the leadership of the octogenarian 
Leader Morarji Bhai

“A large number of medical stu
dents and junior doctors, from Delhi 
and neighbouring states, braved 
intermittent showers to march from 
Sucheta Kripalani Hospital to Boat 
Club in a show of solidarity with 
the striking students of Rohtak 
Medical College

"The Medicos, who included a fair

smattering of women, urged the 
Prime Minister to intervene and 
restore normalcy to the Rohtak Me
dical College campus. They high- 
ligted the “ inhuman atrocities” be
ing inflicted on the students and 
condemned the manner in which 
students were being handcuffed and 
clapped in let irons by the Haryana 
p o lice ....”

The Haryana Police is under the 
control of whom? It is under Devi 
Lai and he is nurtured by none other 
than Shri Chandrasekhar. I do not 
know whether the Memorandum sub-
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jrntted by these students has reached 
your office or not, because it is stat
e d

“Tne rally terminated with the 
submission of the memorandum to 
the Speaker of the Lok Sabha1'

Addressing a Press conference, they 
±iave said that the memorandum had 
sought to highlight the manner m 
which the ‘hospital wards had been 
"turned into jail wards’

MR SPEAKER Now it is Lunch 
time, you may continue later The 
House stands adjourned till 2 o’clock

13 hr*.

The Lok Sabha adjourned for Lunch 
till Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at Six Minutes past Fourteen 

of the Clock

TMr Deputy Speaker tn the Chair]

‘CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 
—-Contd

RhPORTED HAND-CUFFING Ol STUDENTS OF
Medical College, Rohtak

MR DEPUTY SPEAKER Yes, Mr. 
Lakkappa

SHRI K LAKKAPPA (Tumlcur) I 
was referring to the manner m which 
the administration of Haryana State 
and its police was handling the peace
ful Satyagraha and the peaceful agi
tation of the medical students of Roh
tak Yesterday the hon Members 

over there were very vehement about 
the black-deeds of emergency Sir, 1 
would like to substantiate and conso
lidate before you, putting forth the

- points whereby you will see the ‘Black 
B ole of Calcutta' that is being perpe-

- trated throughout Haryana under 
xthe leadership of Mr Devilal who is

also nursing another Lai in Mr. Hard- 
war llal, the Vice-Chancellor of the 
Rohtak University

AN HON MEMBER We had one 
Bansilal

SHRI K LAKKAPPA Sir, these 
are the Lais running the Haryana 
Government Now, to quote the bar
barous and uncivilised and unethical 
attitudes towards these students—-1 am 
very happy the Prime Minister is 
here—addressing a press conference, 
the leaders of the agitation by the 
Haryana State Medical Teachers’ As
sociation and the Medicos Co-ordina- 
tion Committee, have highlighted the 
brutal manner m which the agitation 
was sought to be suppressed and they 
have drawn a parallel with the 
‘Blackhole of Calcutta’ while describ
ing the plight of the students arrested 
on June 26 They have also submitted 
a memorandum As many as 48 stu
dents who courted arrest by defying 
prohibitory orders on that day were 
kept in a small cell The description 
is very interesting They were kept 
m a small cell measuring 11’ x 7’ in a 
police station m Meham situated about
30 kms from Rohtak Is there any 
civilised government in Haryana? Is 
there any rule of law7 Is it not a 
wrongful confinement9 Is this the way 
of treating the students who are agi
tating for their just and reasonable 
demands and for a reasonable cause 
and for redressal of their grievances’

The Haryana Government have gone 
back on their promise and even the 
normal humans treatment was not 
meted out to these boys No food was 
supplied, no water was supplied and 
they were treated as brutal criminals.

After several agitations and hard 
struggle they entered into a formula 
which was mooted by no less than 
the Chief Minister and the Cabinet 
Sub-Committee The Cabinet Sub
committee has taken a decision to 
adopt a formula, a peaceful formula 
to meet the three important demands



[Shri K. Lakkappa] 
o l the agitators and ultimately how 
it was defined and how they went 
back is another history that I would 
like to narrate.

MR. DEPUTY SPEAKER: The hon. 
Member’s time is up.

SHRI K. LAKKAPPA: This is very 
important. I tell you, Sir and it will 
also be very interesting to see how the 
Haryana government is being run and 
especially how the administration of 
this University of which Mr. Hardwan 
Lai is the Vice-Chancellor and how 
&uch atrocities have increased especial
ly in the last four months with the 
active connivance of the Police officers, 
the civil servants and also the leaders 
of politic nl organizations including the 
Janata Party President. Our govern
ment here, headed by Mr. Morarji 
Desai is nil along telln? that they will 
not jnt<rVre jn the State administra
tion To quote the prominent ruling 
party leaders as well as the Central 
Cabinet Ministers, they have xepeated- 
ly pomtPii out that the party organi
zation am! its office-bearers should not 
interfere * n the funrtion’ng of the gov
ernment

“In fact a direct interference by 
party men in Government adminis
tration is unprecedented in the 30 
years history of Ind’m  democracy 
It was. therefore, v/ith utter shock 
that we witnessed the events at the 
Canal Rest House, Rohtak on June 
2, 15)78 ...(Interruptions).

I shall give another case.
MR. DEPUTY-SPEAKER: Mr. Lak- 

kappa, what are you reading from?
SHRI K. LAKKAPPA: I am quoting 

the facts. This is about the Medicos 
Strike. You want to know the title of 
this hook.

I shall lay it on the table with your 
permission. Let Prof. Mavalankar 
know this i further quote:

“It was, therefore, with utter 
shock that we witnessed the events
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at the Canal Rest House, Rohtak ms 
June 2, 1978 where the Cabinet Sub* 
Committee was camping. Mrs. 
Chandrawati, the Ilaryana State 
Janata Party President led a protest 
by 200 university students, outsider* 
and a few doctors. The three minis- 
tesrs were threatened abused and 
humiliated by the crowd and wet* 
warned not to make the Chief Minis
ter’s decision public.'

The goondas from outside were brought 
and they were humiliated Probably, 
the inner conflict of the Janata Parly 
must have been ooerat’ng theae. 
Why should there be such an interfe
rence in the UniversiV? The> weie 
warned not to make the Ch*ef Minis
ter’s decision public. Thereafter, 
when the Government decision was 
made public . . .

MR DEPUTY-SPEAKFR Mr Luh- 
kappa, we are not discusMiij the 
memorandum here. Yo'i hove alieady 
drawn the attention

SHRI K. LAKKAPPA: I am giving 
more facts.

MR. DEPUTY-SPEAKER: You can
not take unlimited time There may 
be many number of points. But the 
time is limited.

SHRI K. LAKKAPPA: Uncivilised
and jungle law prevail in this coun
try.

MR. DEPUTY-SPEAKER: I give you 
two minutes more. Then, you should 
conclude.

SHRI K. LAKKAPPA: Sir, the agi
tation is by the students. It was 
rightly agitated by them because of 
the maladministration, wrongful ap
pointment as also favouritism, nepo* 
tism, regionalism and rommunalism 
perpetrated by the Vice-Chancellor 
who ha8 struck a direct deal with the 
Chief Minister. When ha was remov
ed as an M.L.A. he said ‘I am going t* 
expose all the charges against you’ 
Then immediately he compromised t* 
appoint him as Vice-Chancellor. He is
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perpetrating the crimes. The question 
is: whether the Prime Minister has 
Ifiven any direction

ME DEPUTY-SPEAKER. You have 
asked so many questions You will 
.have to end also

SHRI K LAKKAPPA There is- toe 
much interference How our demo
cracy will function peacefully within 
the comers of the Rules of Procedure

MR DEPUTY-SPEAKER Democra
cy  cannot function with an unlimited 
time

SHRI K LAKKAPPA Mr Deputj- 
Speaker, Sir I appeal to you and all 
-the hon Members to support me 
Look at the manner in which the treat
ment ib meted out to th* students 
This K not only a matter concerning 
Har>ana but it is the reflection of the 
Janata Governments policy in deah ig 
with the matters concerning the stu
dents agitation m an uncivilised wa\

MR DEPUTY-SPEAKER You put 
your question within two minutes 
You cannot go on like this

SHRI K LAKKAPPA I am putting 
the question What are the cc spell
ing reasons that the Cabinet Sub-Com 
mittee

MR DEPUTY-SPEAKER That is 
not the question

SHRI K LAKKAPPt I am putting 
the question What arc the compell
ing reasons of the Cabinet Sub-Com- 
mittees report which could not be im
plemented and is delavel9 I want to 
Icnow further whether it ib also a fact 
that there was interference bv the 
President of the Janata Party and by 
a group of Ministers in connivance 
-with Shn Hardwan Lai Vice-Chancel 
lor of the University no* to respect 
the decision of the Sub-Committee 
Report Secondly why the legitimate 
grievances of the victimised medical 
students have not been met in spite of

the decision having been taken? 
Thirdly, why the medical college 
should not be de-linked from the uni
versity inspite of the charges levelled 
against the Vice-Chancelloi of the 
University7 and Fourthly, how is it 
that the Prime Ministers directions 
issued more than a year ago against 
the use of hand-cuffs has not been fol 
lowed by the Chief Minister of Har
yana and its administration and the 
same have been violated7 I would 
like to know whether (his Goterrment 
would have a comprehensive enquiry 
conducted into all these charges and 
meet the demands of the students

THE PRIME MINISTER (SHRI 
MORARJI DESAI) Mav I say, Sir 
what has happened m Rohtal is cer
tainly very painful I have no doubt 
about it in my mind Some students 
and doctors had seen Tie much eailier 
and I had referred the natfei to the 
Chief Minister of Harjana The difT- 
cultj of the Central Government m 
this matter must be understood It is 
not possible for me to interfere in the 
inner working of States beyond gmng 
advice and telling them what I think is 
right in certain matters This is * 
matter which is entirely withm the 
purview of the State

Then I also got in *ou».n with the 
Chancellor and asked 11m to 1 uke an 
enquiry I found here were two 
groups giving conflicting reports and 
it became difficult for me to come to 
any conclusion Yet a compromise 
was reached on 2nd Tune and the 
strike was called off Then again 
some people upset the compromise and 
vitiated the whole atmosphere and 
again the whole thing flared up Then 
I suggested to the Chief Minister to 
appoint a iudicial enquiry so that we 
know exactly all the facts and then we 
can come to a conclusion He has ap
pointed a High Court judge to ro into 
the whole affair It is difficult for me 
therefore just now to say this or that 
as regards the merits of the whole 
matter There are cases wh*ch are 
pending trial



299 Hep. Handcuffing AUGUST 4, 1978 of Medical Student* *oO
(CA)

[Shri Morarji Desai]
The had-cuffmg came to my notice 

only about five days ago when the stu
dents and doctors came to me ana gave 
me the photographs. The same day 
the Chief Minister saw me and I save 
him the photographs. I said: ‘this is 
what is happening in your State. 1 
cannot understand. He went imme
diately and took action to see that 
that is undone. These things ought not 
to happen. I have no doubt about it. I 
do not know why people should be 
hand-cuffed at all. Somehow this sys
tem crept m during the last 5-6 years. 
It was not there for some time. Again 
it has crept in. The police have got 
into that kind of habit er some time 
directions are also given oy crme 
other people. I cannot say that it is 
so innocent as all that. It is inhuman 
to do this kind of a th'ng. We shall 
try to see that this is stopped alto- 
gether wherever it happen?. We shall 
try our level best to do thit We 
have now to wait for the reocrt or the 
findings of the High Court judge. I 
did send the Director General of 
Health Services with the consent of 
the Vice-Chancellor. He has come and 
given me a long report It is about 
thirty pages. I have to go through it 
I did not have much time. I will go 
through it. But I do not know how 
I can act just now as long as the High 
Court judge is inquiring into it I am 
trying to see that the inquiry is com
pleted very quickly so that we end the 
whole thing. I hope in the mean
while that quiet will be restored and 
for that I am trying to get in touch 
with the Chief Minister to find out 
how best complete normalcy in the 
working of the college could be restor
ed. That is what I would try to do 
That is all that i  can say in the mat
ter.

SHRI VAYALAR RAVI- Mr. Depu
ty-Speaker, Sir, I really appreciate and 
I pay my respect to the hon. Prime 
Minister for the words expressed by 
him He hag expressed his concern on 
the whole matter. So. Sir, I think. I 
have not much to speak about ..

MB. DEFUTY-SPEAKJW; That is the 
correct attitude.

SHRI VAYALAR RAVI: There are 
only two points on which I would like 
to speak. I do not want to go into lh« 
whole history of the agitation because 
the Prime Minister is very much aware 
of it. It has appeared in the Press 
also. For the benefit of the House, I 
would like to quote only one portion 
regarding the demands ol these stu
dents. The demands were made by 
the students early in April, 'i here 
were only three demands. The chief 
reason^ for their resentment were the 
following:—

"(1) A spate of irregular appoint
ments and promotions m the Medi
cal College starting from July 187/.

(2) The decision to tu.lt! Univer
sity Offices, Residences and Hostels; 
in the Medical College, and

(3) Mishandling of Students and 
other Funds.”

Sir, these are very small demands. 
And, after a long agitation, on June 2, 
a settlement has come. The settle
ment was decided by the Chief Minis
ter himself. Probably the Chief 
Minister took interest after tbe Prime 
Minister enquired into the matter. 
The Chandigarh report mentioned the 
agreement reached. The three major 
decisions announced were the follow
ing:—

“ Cl) Complete autonomy of the 
Medical College directly under the 
Chancellor M.D, University totally 
outside the control of the Vice- 
Chancellor and the University 
Bodies;

(2) No victimisation of any one 
connected with the strike; and

(3) A Judicial Inquiry ii'to the 
violent incidents in the Medical Col
lege Campus from April 12 to June 
2. 1078.”

This was the agreement reached. The 
demands of the students were very 
simple. They must implement this



agreement, nothing more. What hap
pened In between was this. We are 
pained to see this. Here I want to 
quote one thing from the Organiser. 
This is a weekly run by the supporters 
of the Ruling Party, it says:

“This Medical College is being xun 
by outsiders for outsiders and it 
should be closed for 3 years, declared 
Shrimati Chandravati, President of 
the Harayana State Janata Party." 

Nobody will dispute this. Hus is 
what is happening in between. This 
is a State run by the ruling party at 
the Centre. After the Prime Minister 
has expressed his concern and referred 
the matter to the Chief Minister for 
arriving at a settlement, I cannot 
understand how the President of a 
State Unit of the Janata Party could 
make such a kind of statement and 
create problems. It is very unfortu
nate that the President of the State 
Unit of the Janata Party said: “Throw 
out every outsider. Sir, we are Siting 
in this country where the unifying 
force is the Central Government. The 
ruling party of the Central Govern
ment must be the unifying force of the 
entire nation. No responsible person 
of a State Unit can come and say: 
“Throw out those outsiders who are 
coming from the south or some other 
area” .

So. this is my point, Sir. Later on 
the hon. Prime Minister sent a circular. 
On the previous occasion, I produced a 
photo of a boy of Meeruf. This boy 
was *hot at in the campus of the poly
technic and that boy was chained to 
his bed in the hospital. Then I be
lieve the Prime Minister took it upon 
himself and he sent a circular also. 
Unfortunately It is not being obeyed 
by Mr. Devi Lai. I don’t want to use 
any words against him. It is a pro
motion from 'B’ to 4 D*—from Bansi- 
lal to Devi Lai— not much difference 
in content.

Now, the statement given by the 
Minister.. . .

SHRI VASANT SATHE: B to C
and D. C nouns Chandravati.

SHRI A. BALA PAJANOR: D
means Desai also.
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SHBX VAYALAR RAVI: 1 request 
the Prime Minister to be kind enough 
to look Into it. There is one point. 1 
have got information on this. Section 
307 of the Cr. P.C. is regarding attempt 
to murder. This has been incorporat
ed there. I do not want to 'go into the 
merit o f the case. After they moved 
the bail petition, that was added to the 
F.I.R. 1 wish the Prime Minister, 
who was an administrator for a long 
time both in a State and in the Centre, 
used his conscience and sense of law 
and see that these 30 doctors and 60 
students are m the custody not under 
307. 96 people tried to kill. Whom? 
Is it Mr. Hardwari Lal or Mr. Devilal? 
Are these 96 doctors going to kill 
them? This i8 the charge framed 
against them. I cannot call it bogus 
because it is sub judice. These medi
cal students and the doctors number
ing 96 have been beaten up and they 
have been handcuffed. They have been 
kept in jail in a small cell. Sir, in 
my State, in Kerala, many years ago—- 
when I was not bom—the Mopla re
bellions killed so many innocent peo
ple. At that time a notorious tragedy 
happened. Hundreds of patriots were 
taken m wagons and they were tortur
ed. They died in wagons. It n»ay be 
called “wagon tragedy” . It was like 
a “ black-hole" tragedy.

SHRIMATI AHILYA P RANGNB* 
KAR (Bombay North-Central): Mr. 
Rajan was murdered during emergency 
when your party was running the 
Government.

SHRI VAYALAR RAVI: In West
Bengal, my friends were killed by 
these people. Do not tell me about 
that (Interruptions). The second 
point which I want to make is about 
the judicial enquiry. I wish the hon. 
Prime Minister looked into the term* 
of reference and saw whether these 
terms of reference included every as
pect or only the demands of the stu* 
dents included. The terms of refe
rence should include the entire aspect 
of attacking the students by the 
goondas, by the hired goondas, threat, 
continuous victimisation, dismissal o f 
the Director or the Principal, arrest



I Shri Vayalar Ravi] 
and handcuffing of fbe students and 
putting them in jail and the treatment 
meted out to the students, etc. All 
these things should be included in the 
term  of reference

In this connection, i  will quote the 
news item in the Times of India which 
highlighted this case. The Prime 
Minister was good enough to send the 
Director General there immediately 
when it came to his notice. I am very 
thankful to him. The news item says 
Jike this:

“ A visit to the hospital was re
vealing. One of the strikers brought 
from jail for treatment was in chain 
until this morning".

That is, even until yesterday morning 
“And there were others handcuffed 

in their hospital beds until an hour 
before the visit of Dr. B. Shankaran, 
Director General (Health).’ ’

It is only because of the intervent'on 
of the Prime Minister that they were 
all released. So, Sir, we ate all upset 
becai’ te of the treatment meted out to 
the students and the doctors. It is 
very unfortunate. I would therefore 
request the Prime Minister kindly to 
see that all cases under Section 307 are 
withdrawn and also see that the terms 
of reference of the Judicial Enquiry 
cover every aspect of the matter men
tioned by me earlier.

Lastly, handcuffing of people under 
such circumstances should be rescind- 
ed forthwith All citizens are equal.
1 hope the hon. Prime Minister will 
take necessary steps in this regard.

SHRI MORARJI DESAI I have al
ready stated the facts as they are. I 
cannot add anything further to it. But
I will certainly get in touch with the 
Chief Minister and And out how best 
normal conditions can bp restored. 
After the enquiry is over, then, we can 
say what steps we propose to take 
against the erring people. In the 
meanwhile, therefore, I wish the medi
cos and others who sre carrying on 
ihe agitation and threaten to do it all

303 J?«p. Handcuffing AUGUST 4, 1978 of Medical Students 1 m  
<CA)

over India will desist from that move. 
This is entirely wrong again in mgr 
view. I cannot support that move
ment by them.

SHRI VAYALAR RAVI: It you give 
them an assurance, then they will not 
do it.

SHRI MORARJI DESAI: They
should not do it and they should he 
quietly doing their work and I will 
see that they are not harmed. But it 
cannot go on like this,

snm (fhrr):
w  «r^r t  w r  tfsft tft tit wrnf 
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afturr #  w f»w  | i 
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W  v w  TWWTW fP W W  ( fn ir y C )  :

^nwwr n tfvr, m * n  Jrtmr M  eft 
% * * *  w w t  tit *»fr  « *  irtr v & r

% u r n  nr̂ t cr̂ r anrr vstf* ftarr «tt i 
3*wt V* ?T7f m  wsm wr& % fair 
^ r f t w T ^ T w t i  i r r f ^ j & f t w r

*?r% * m  g *  % a rn  <rrft 
| 1 flttrnr r̂r% *r?rr Tnft $
^ F T  tr^TPT * f t  wrr% STMT ^ T
$w t  a r r r 'T n f t f t a r t i  ^ r fk q v m ^ v t  
z v t m  ?r fo rr  srnr 1 3ft irnrnr % 
fePTTfi VS ? R f  5T ^TtTT ^rrtpt |  

P r t t  t ff t  tft  srrrnft ? ? *r% tr  
s i h r  *r?ft t f t  Sr s n w  ^ 7%  z r f  *raT*r 
^ t t  *rr%mfi fa w m v r r z f tm  €t *rr*r 
s f r m ' t o K  * r * f t i r # « f r  2 f r ? >  
t^<p\ sft vrr  ̂ rrn ^rr^it— ( 1) Jrfep^r 
m*nr *rg^r z z t* ;?  i fo r tz fr  % w r
*rr?jrtft$<rr t f t r  ( 2 ) t o t  ftp?

*r> ■mw 1 srh: ftrc 
5 % ?r irfire n fo rf «rc wain |  f r r r s t  
?r*n% wrr, fa fir s r T  < j f %  g fa fr T fo fr  
«P7 *»t»t 5 ^  ?r cptt *rp rn *r 
f o r %  % fi n ?  ^  * f k  A T ^ r  $»r, 
3*T»FI ^irTW  * T ,  f V  3T> BlTWf <re w w rf 
^  ■? o ̂  TPT̂ r *t fcnrr t̂ttt ?nf*F 
*r « n j^  Jr * t t o f i t  f a r f a  *rp n r f t  «r% 1 

sm f  wrr 3 tTT f  JT5T R  *reft sft %
*ITf<TT3 •

SHRI MORARJ1 DESAI: I cannot 
say that I will do what 1 have been 
asked, by the hon. Member. It is not 
possible for me to do it just now. I 
will see that the Judge enquires into 
everything that has happened uptil 
now. But the situation has become 
very complicated. Now it has led to 
a quarrel between rural students and 
urban students since 2nd June. All 
these things must settle down. There 
is reason to believe that this is created 
by some interested people. Otherwise, 
why should there be this division bet
ween students? I will try, however, 
to settle the differences as best as 
possible.
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SHRI B RACHALAH (Chamaraja- 
nagar) Sir after having heard the as
surance given by the hon Prime Minis
ter I feel like asking only one or two 
questions I must congratulate him 
lor this assurance The first question 
Is that he has already promised to 
ask the judicial judge to go into the 
gamut of the incidents that took place 
up-till-now The second question is 
that outsiders are ruling the College 
At the time of starting the Medical 
College whether It is not a fact that 
some of the doctors from other States 
like Delhi UP Punjab West Bengal 
and so on were recruited and even 
some of them went to the extent of re. 
signing and wanted to go back to their 
parent States were not allowed to go 
Now to say that outsiders are ruling 

e Medical College dees not stand to 
ason Whether it is not a fact that

they were recruited at the time of 
starting the College and their services 
were secured at that time The other 
point ie that Mr Hardewan Lai was 
elected as MLA to the Haryana Legis
lature Alter confronting with Mr 
Devi Lai the Chief Minister of Har 
yana he said that he would publish 
a book on how Mr Devi Lai came to 
occupy the high office of Chief Minister 
of Haryana from Chotti Lai Village to 
Chandigarh Having realised the diffi
culty involved m it Mr Devi Lai 
seems to have offered him a high office 
and therefore he has been biased politi
cally As far as his background is 
concerned he does not seem to nave 
any academic interest and therefore 
he has been responsible for creating 
tension amongst students and the staff 
members he has been also responsible 
for appointing a large number of peo
ple irregularly not m accordance with 
the rules and also giving promotion 
to only one particular caste that is 
jat community as against others Is 
it not a fact I want to know from 
him9

SHRI MORARJI DESAI I would 
like to say one thing that no Indian 
is an outsider in any State in this 
country If anybody says that, he 
does not seem to realise the obliga
tions m our Constitution He cannot 
be called a good Indian citizen That 
is all I can say I cannot do an> thing 
more just now Until the whole thing 
is properly enquired into and finished 
I can say nothing That is all that
I can sa>
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